
CENTRAL A14INISTRATXVE TRIBUNAL 

CALCUTTA IENCH 

, 

Present: øon' ble Mr,Justice A.K.Chatterjee.Vice.Chairman, 

Hon' ble Mr. M.S.Mukherjee,Adxninistrative Member. 

SWAN KUMAR UKIL & ORS. 

,Iv S-. 

UNION BF INDIA & ORS. 

For the petitioners Mr.Samjr Ghosh,counsel. 

Per the respondents: Mr.P.K.Ari.ra,counsel. 

Heard 20s Q-1Of.0 

p 

I 
	 loth sides are present and we have heard them 

in. full. 

p. 
These 88 applicants were initially appointed az. 

Clerk 	on diverses8 in the Eastern Railway 

and,elaimed to have passed the Appendix-hA Examination 

and were given promotion to the post of Clerk Gr,I and 

thereafter to the post .f Accounts Assistants. Instant 

application has been filed for 

a direction upon the respondents to accord the benefits 

of 4 advancd increments to themi'Fmavin! passed. the said 
A. 

AppendiX II Examination in November.1980 of which result 

was puhlished in March, 1981. 	V 
?A . .. . £ 



Hearinq the ld.counsel for the parties and on 

perusal of the application, we consider it appropriate 

to dispose this application at the staqe of admission 

i,tself with a direction upon the respondents , in par 

-tS.ular,  respendent no.2 herein, to treat this applica-

tion itself as a representation by the petitioner for 

the reliefs claimed by them and to dispose it of by 

passing a speaking order within fi months from the date 

of comnunjcati,n of this order aW 4 copy of 	Other 
L 

shall be oouninicated to the ld.counsel for the petitioner 
_____ 

as soon as4 p*eec1rb1e. The petitioner shall ___4.Lie- 

sdresPondents? £EUin-g a copy of this application 

together with all its enclosures along with a copy of 

the Order passed this day. 

The application is disposed of. N6 *Osts. 

(M. S,t4ukherjee) 	 (A.K.CtterJee) 
Member(A) 	 ViceChairman. 


